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MR. T.U. RARMANAN - - .  MEBER(A)

11 Shri V. Chandramohan

|

2, firs, C.G. Roopa

3. Shri B, Aravindakshan

4. Shri'S;‘Suryaﬁarayana

-5, Mrs, SurinderAkaur o " Applicants

¥

(R11 are uorking a8 Senior
Scientific Assistants in the
Institute of Aerospace Hedxcxna,
1/)A.F., Bangalore)

1.

1

i

! Ve

( By Advocate Shri R.s, Hegde ) -

‘ The Union of India,
reprasanted by Secretary,; .
Ministry of Defence, ' -
Government of India,
New Delhi - 110 011

2.l The Chief of Air Staff,

Rir Headquarters,
Vayu Bhavgn,
New Delhi - 110 011

‘3. The Director General,

Defence Research & Development Orgn.
Ministry of Defence, Govt, of India,
R&D Organisation, DHQ Post,

New Delhi - 110 011

The Air Officer Commanding in Chief,
Headquarter Training Command,
1.A.f., Hebbal, -

Bangalore - 560 006

The Commgndant,
Institute of Aarospace ﬂedxczne, IAF,

1"l Vimanapura Post, :
_ Bangalore - 560 017 ReSpoadents

( By learned Standing Counssl )
Shri MS. Padmarajaiah

NR.JUSTICEjP,K.‘SHYAﬂSUNDAR 'VICE CHAIRMAN

o




ORDER '

MR, TV, RAMANAN, MEMBER(A)

Admit,
2, We have heard the learned counsel for the
applicants gnd the learned Standiné Counsel
appearing for the respondents, It is not within
our competence to direct the respondents to en-c,dre
the posts of Senior Scientific Assistant (SSA for
short) in the Institute of Aerospace Medicine, IAF,
B, Ngalore in the Defence Research & Development
Service (DRDS for short) especially in the light of
the contents of the letter dated 8th September, 1992,
addressed by the Government of India, Ministry of
Defence, Defence Research & Developmsnt Drganisatiqn
(DRDO for short), New Delhi to the Commandapt,
Institute of Aerospacé Medicine, IAF, Bangalore
(Annexure A=7), In that letter it is clearly stated
that the DRDS under the DRDO consists of only Group
‘At (Gazetted) Posts and, therefore, only Grpup 'A‘
posts of other Defence Departments/Organisations
are encadred into DRDS and that as the posts of
SSA are Group '8! (Non-gazetted) posts, it is not

possible to encadre these posts into DRDS,

3, Be that g8 it may, it is not disputed

that the applicants holding the posts of SSA in

the Inétitute of Aerospace Medicine, IAf, Bzngalore,
do not have any promotional avenues, All of them,

we are told, have put in more than 10 years of
service, The Supreme Court has on more than one

occasion pointed out that provision for promotion




increases efficienc},of-tha public servant
while s tagnation reduces efficiency and makes

the services ineffective, Promotion being a

- normal incidence of service, it will be difficult

to justify why a group of Scientists in an
important Defence Organisation should be allouqd
tojremain vhere they are and make no advancement
in their career whatsocever, In vieuw of this
poéition; vhile we cannot give the‘reliefe as
prayed for by the aPplicants, we would like the
reépondents R=1 to 3 to consjcer making provision
oflpromotional avenues for the SSAs uvorking in
the Institute of Aefospace Medic ine, IAF,
Béﬁgalore. We do hope that this suggestion of
ours is taken by them in the right spirit and
they will do the needful in this regard within a
réasonabla'period of time, say, within a period

of one year from the date of this order,
; This application is disposed of gccordingly

ith no order -as. to costs,

_Sel~ el —

. __‘v_"r v - . \/.
( TV, RAMANAN ) ( P.K. SHYAMSUNDAR )
~ MEMBER(R) _ VICE CHAIRMAN




" CENTRAL ADMIN ISTRAT IVE TR IBUNAL
' BANGALORE BENCH

Second Floor,
Commercial Complox,

' o Indiranagar,
Miscellansous Appln.Na,.211 af 4995 DANGALGRE - 560 033.
IN , | Pated:‘ 9 MAY1995

APPLBSATICNINCL 766 _of 1993 and 781 to 784 of 1953

APPLICANTS: $ri,V.Chandramohan and four others.
v/s. ' | -

RESPONDENTS Secretery Ministry of Defence,
*New Delhi and others.,

To - - :
1, S$ri.,R.%,Heqgde,hdvocate,
No.231, Laxmiviles,
Subedar Chatram Rozad,
Bangalore-560 009,
2. 8$ri.Mm.S,Padmarajaiah,%enior

Central Govt.Standing Counsel,
High Court Building,Bangaldre-~1,

\

Subject:~ Ferwarding copies of the Orders passed by the
Central Administrative Trlbunal Bangalore—38.
: —m——X X K

Please flnd enclosed herewith a2 copy of. the Order/

S'tay OrdCr/Iﬂt(rlm Order, passed by this Trlbunal in the abovae
mentloned appllcatlon(s) on 28-04-1995,

972’125
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Ceﬁn'tral Admmlstrdtlve Tnbunal
Bangalore Bench |
Bangalore N
i -
CP(C _\'C)Apphcaglglﬂo ,'x
' onoén SHEET (Contd ) {
Date | - - Office Notes Orders of Tribunal
] DPH(VE)/TUR(MA)
; ’ 2662,97
'Heard, Read Ann.-R=1, We |
| /a‘re satisfied that there is no
, 'QVT. \c}n\empt as we did not make any
IS
) s ( n%wtive or sustantial order
| ge;a}a:rding the reliefs to the
i} “’}1 tioner in the 0,A. which
! . /; ~disposed of on 13,4.94. Hence,
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